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]
Learned counsel Mr.H.
| Rashid for the Contempt Petitioéhs
'(Applicants in the orlginqbuappI%
cation). SreCeGeSeCoe Mr.S.Mi is|
'present.
f

| The Contempt Petition has
t been submitted on the ground of |

:alleged non-compliance with the’

' order dated 19-10-95 passed by

, this Tribunal in 0.A.No.158/94.

! Issue notice on the alleged
t

, contemners by registered post to

* Show cause why contempt of Court

1

, proceedings should not be initiate
' against them for y@ilful non-compli:
. ,

, ance with the afo sfid order €ate
1 19-10-95 in 0.A.No.158/94.

: Returnable within 1 month.

' List for show cause and fur-

:ther order on 20-9-96.
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Member

earned counsel Mr.R.Dutta
for the¢ petitioner. Learned Sr.

' 0.G.8.CWMr.2.Ali for thd alleged
contemngr. The alleged contemner
No.1l has \not submitted hi§ written
reply. However, after hearling
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v on’ withdrawal.
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A&i, the alleged

O.A. No.48/91.

Lisg or further order on 5=-10-96,

Copy off the order be furnished to
the counsel 6f \the parties.

Member

Learned counsel Hr.H.®ashid for the
applicant submits that he may be allows=d

to withdraw the Contempt Petition with
liberty to file a fresh contempt applica-
tion witﬁout prejudice to the contentiong
raised in the present petition. Prayer

is allowed. ' |

Contempt Petitlon 18 dasposed of

Meﬁber



